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Order dated 29,6.2004 _ |

Heard Shri P.C.Chhinchani,learned

for the ar

counsel plicant and Shri 8.B.Jesae,

learned Addl.Standing Counsel for the
Respondents.,

By filing M.A.444/04, the Resrondents

have disclosed that all arremes of the

applicant have alrcady been released and

of tnﬁ applicant are being

~ £

released reqularly.@dn the face of this

disclosure, there remains nothing more to he

o

adjudicated by this Tribunal and ,therefore,
the D.A. is disposed of for having become

infructuous.

In view of disposal of the 0O.A. as

also di

above, M.A.444/04 is sposed of
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accordingly.
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